
F.No. A- IIOll /02 / 2015-Ad .VII
Government of India
Ministry of Finance

Department of Revenue
Centra l Board of Direct Taxes

***
New Delhi, the 26th February, 2016

ORDER No. Ol/Ad.VII/2016

Subject: Dedicated structure for delivery and monitoring of Tax Payer
Services in the Income Tax Department - reg.

Th e Competent Au thority has accorded a pproval for setting up a
dedicated structure for delivery and monitoring of taxpayer services in the
Central Board of Direc t Taxes (CBDT) and its attached and subordinate
offices, with immediate effect an d until further orders.

2 . Member (Revenue), Central Board of Direct Taxes will oversee the
delivery and monitoring of taxpayer services. Member (Revenue) is re ­
designated as Mem ber (Revenue a nd Tax Payer Services).

3. Principal Director Genera l of In come Tax (Adm in is tration) will be
responsib le for delivery a nd monitoring of Tax Payer Services in attached
di rectorates of CBDT a s well a s field offices of Income Tax Department and
will report to Member (Revenu c and Tax Payer Services ), CBDT. Principal
Director General of In come Tax (Administration) is re-designated as Principal
Director General of Income Tax (Ad minis tration and Tax Payer Services).

4. There will be two separa te Directorates for delivery and m onitoring of
tax payer services viz. Direc tora te of In come Tax (Tax Payer Services-I] and
Directorate of In come Tax (Tax Payer Services-II) hea ded by Additional
Director General of Income Tax (TPS-I) a nd Additional Director General of
Income Tax (TPS-II) respectively, These two Directorates will report to
Principal Director General of In come Tax (Adminis tration and Tax. Payer
Services).

4 .1 The functions of the Directorate of Income Tax (Tax Payer Services-I)
shall be a s under:

(i) Oversee and co-ordinate all matters rela ting to grievances/ is sues
per taining to taxpayers faIling within the jurisd iction of Assessing
Officers across the coun try.
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(ii) Oversee and co -ordinate a ll ma tter s being dealt by Aayakar Seva
Ken dra s .

(iii) Devise an effective mo n itoring and reporting mecha nism for Tax
Payer Services in field offices.

(iv) Co-ordinate with all the Commis s ione rs of Income Tax (Admin &
Tax Payer Service)/ Add!. Commissioners of Income Tax
(Headquarters & Tax Payer Services) working under Pr o Chief
Commissioners of In come Tax /Chief Co mmissioners of Income
Tax acro ss the country a nd collate the m onth ly re po rts received
from them a nd put-up a consolidated report to Member, (Revenue
& Tax Payer Services) on a quarterly basis through Pr. DGIT
(Admin is tration and Tax Payer Services) .

(v) Mainta in effective co-ordina tion with Directora te of In come Tax
(Tax Payer Services-II).

(vi) Review & monitor the implementation of the Citizens' Charter.

(vii) Carry ou t research a nd surveys on taxpayer satis fac tion .

(viii) Monitor the Tax Return Preparer (TRP) Scheme.

(ix) Any other fu nction relating to delivery and monitoring of Tax
Payer Se rvices .

4 .2 Th e functions of the Directorate of Incom e Tax (Tax Payer Services-II)
shall be as under :

(i) Educate taxpayers in respect of E-services being provided to the
taxpayers.

(ii) Deal with grievances of taxpayers relating to matters such as
processing of returns of in come, issue of refunds, demand
veri fication, PAN, TAN, CPC-TDS rela ted grievances .

(iii) Co-ordi nate with th e Directora tes u n der Pro DGIT (Systems)
in clu d in g Centralised Processing Centre- ITR and Centralised
Proces s ing Centre -TDS to en su re delivery standards of e-e nabled

Taxpayer Services. ~
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(iv) Coordin a te with Directorate of Systems regarding instructions for
m onitoring of grievances and setting of timclines for variou s
action s to be taken by the Directora te of Systems .

(v) Provide taxpayer feedback to Directorate of Systems for
development of n ew methods of providin g services to taxpayers
though a pps and mobi le telephony, SMS alerts etc.

(vi) Coo rdinate with Dire ctora te of Systems for effec tive funct ioning of
the Nationa l Call Centre of the Departm en t (Telephone No. 196 1).

(vii) Prepare m onth ly reports rega rding E-services a nd grievances
rela ting to E- serv ices an d put-up a consolidated re port to Member
(Reven ue and Tax Payer Services] on a quarterly basis through Pro
DGIT (Admin istra tion a nd Tax Payer Se rvices .)

(viii) Maintain effective co-ordination with Directora te of Income Tax
(Tax Payer Services- I).

(ix) Any other function relating to delivery and m onitoring of E­
Services.

4. 3 Directora te of Income Tax (Tax Payer Services-I) and Directora te of
Income Tax (Tax Payer Services- II) will be set up by re-d esignating Directorate
of Income Tax (TDS) as Directora te of Income Tax (Tax Payer Services-I) and
Directora te of Income Tax (Infra-3) as Directorate of Income Tax (Tax Payer
Services-II).

5 . At the field leve l, Pro Chief Commissioner of Income Tax of each Region
will be respon sible for provis ion a nd monitoring of time bou n d delivery of
taxpayer services, dissemination of in forma tion with respect to tax payer
services in itiatives being ro lled out, holding of camps etc. , with in the Region .
In th is task, they will be assisted by the Commissioner of Income Tax (Adm in
& CO) who will be responsible for the work of tax payer services in add ition to
his responsibilities of administration and computer operations. This pos t is
re-designated a s Com missioner of In com e Tax (Admini s tra tion & Tax Payer
Services) . Simi larly, th e Add!. Commissioner of Incom e Tax (HQs) in the office
of Pro Chief Com m is sione r of Income Tax will be re -designated as Add!.
Commissioner of Income Tax (HQ & Tax Payer Services ). He will assist the
Commissioner of In come Tax (Administration & Tax Payer Se rvices) alon g with
a team of officers . These officers will be responsible to ove rsee delive~f

~
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taxpayer services , working of Aayakar Seva Kendras, redressal of grievances
pertaining to Pro Chief Commissioner of Income Tax of the Regio n , an d to co­
ordina te with ADGIT(TPS-I) and ADGIT(TPS-II).

6 . A similar a rrangemen t will be created at every level of responsibility in
the field i.e . Chief Commissioners of Income Tax, Pr. Commissioners of In come
Tax , Add!. Commis sion ers of Income Tax / ,Join t Comm issioners of Income
Tax, Deputy Commis si oners of Income Tax / Assistant Commission ers of
Income Tax an d ITOs for their respective ju risdic tions .

7 . The detailed structural changes/ modifications are given in Annexure- I

a ttached, for clea r u nders ta ndi ng of the hierarchical structure.

8. The staff requ iremen t of the Directorates and the approved structure for
field offices will be met from within the overall sanc tioned strength of the
Income Tax Department.

(Jati Singh Meenal
Under Secretary to the Govt. of India

Telefax: 24122759

To

1. All Principal Chief Commissioners of In come Tax/Chief Commissioners
of Income Tax/Prin cipal Commissioners of Income Tax/ Commissioners
of Incom e Tax

2. All Principal Director Generals of Income Tax / Director Generals of
Income Tax/ Principa l Directors of In come Tax/ Directors of Income Tax.

3. PS to FM/PS to MOS(F)
4. PS to Secretary Revenue.
5 . PPS to AS Revenu e .
6 . PPS to Chairman, CBDT.
7. PPS to Member (Inv.) / Member(P&V)/ Member(R) / Membe r (IT) /

Member(L&C)/ Member(A&.J).
8 . PS to J S (Adm n)/ DT
9. DS (Ad.VI), JCIT(V&L), DS(HQ) , CIT(C&S)

10. Pr. DGIT (Systems), (Webmaster) with requ es t to upload the order on the
official website of CBDT.

11. AD (OL), Hin d i Section for providing Hind i Version.
12. Guard file .

*****



ANNEXURE - I

Annexure - I to Order No. Ol/Ad.VlI/2016 dated24th February,2016
issued vide F.No.A-llOll/02/2015-Ad.VII

For operationalizing Order No.Ol /Ad.VII/2016 dated 26th February 20 16
the Vertical for Tax Payer Servi ces in CSOT an d it s attached a nd subordinate

offices will have the s tructu re a s given below:

I. Structure of Directorate of Income Tax (Tax Payer Services I ):

ProDGIT(Admin.& TPS)

I

't

T
Add!. DIT(Tax Payers Services)

I ADGIT(Tax payers Services-I)

I

I

l

ITO(TPS)- l

Deput y DiT(Tax Payers Services)

ITO(TPS)-2

ITI(TPS)-l ITI(TPS)-2 ITI(TPS)-3 ITI(TPS)-4

n. Structure of Directorate of Income Tax (Tax Payer Services- II):

ProDGIT (Admin. & TPS)

ITO(E-Serv ices)- l ITO(E·Servi ces)-2

ITI(E-Servi ces)- l ITI(E-Serv ices)-2 ITI(E-Serv ices) -3 ITI (E-Serv icesl -4
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III. Structure for delivery of taxpayer services in the field fo rmation will be a s

below:

A. For Regions u nder Pro CC IT ICCAj with multiple CCsIT Charges:

ProCCiT (CCA)

~
CIT (Admin . & TPS)'

Add l./Jt. CIT (HO & TPS)

ITO(TPS)-1

Ask Cent res

ITO (TPS) - II

Ask Centres

"This structure is the general structu re for all regions, but in regions having large
number of taxpayers, an exclusive CIT(TPS) will be posted through diversion ofposts of
CsIT (Appeals).

B. For charges with single CCIT & having multiple P ro CsIT :

CCIT

ITO(TPS)-1

Ask Cent res

I
1

Add l./ Jt . CIT (HO &TPS) I
,-----~-----,

ITO (TPS)-II

Ask Centres

C. For charges wit h s ingle ProCIT:

Pr. CIT

~
DCIT/ACIT (TPSI I

IT~(TPS) I

~Ask Centres I
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D. For other smaller stations with single Addl.!Jt. CIT:

I
Addl.! JCIT

+
I ITO (TPS)

..
Ask Centres

E. For further smaller stations with single DCIT! ACIT! ITO:

In s u ch stations, the DCIT/ ACIT/ ITO shal l also do u ble up as nodal officer for
Tax Payer Services and will specifically send a monthly report to his supervisory
authority abou t grievances received a nd resolved . In case of pendin g grievances,
factual report should be made to the supervisory authority clearly h ighlighting
th e level a t which the griev ance can be re solved . With respect to such
unresolved grievan ces, the said supervisory authority may seek a ss is tance of
Add!. CIT (HQ & TPS) of the region and /or can di rectly seek guidance from
ADGIT (TPS-I) fu nction ing a t national leve l under PI. DOlT (Admin . & TPS j,
Delhi.

********..w*


